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CP No.215/96 in OA 1431/95

New Delhi, this 9th day of Danuary, trb?

Hon'ble Dr. Dose p. Uerghese, \/ice~Chai rwan (
Hon'ble Shri S.P. bisuas, WerabarlA)

1. Shri Raia Frasad

s/o Shri Ban si
T-85G, Rly. Colony, Kiphanganj
Delhi

2. Run Singh
s/o Shri Dhandco
Uill. & PO Harsana Kalan
Dt. Sonepet, Haryana

3. Ram Swarup
s/o Shri Thakai
Near Walarai Store
Shakurbasti, New Delhi Apf ii c an ts

(By Advocate Shri Yogesh Sharma)

Versus

Shri U.K. Aggarual
General Manager
Northern Railway, New Delhi

(By Advocate Shri R.L. Ohauan)

ORDLR(oral)

Hon'ble Dr.Oose P.Verghese

Respond en t

Shri R.L. Ohawan, learned counsel ap(:eariry for

the respondents submits that it uill take some mnie

time to give full benefits to the petitioner, on the

basis of the order ^jassed by this Tribunal in the OA,

He seeks four months' time.

This CP is disposed of and the notice dj ; • i jed

with the direction that the resporidents may pay liJ the

dues to the petitioner within four months with t2% intei

till the date of payment.

(S. Pi^'BTauasI
Plember (a)

(Dr. 3o^ P.Verghese)
Ui ce-Chai rman (3)
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